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INTRODUCTION 

£ 

I The Chairman of the Commuttee on Subordmate Legislation having been 
authorised by the Commutiee to present the report on thear behalf present this twenty 
eighth report to the House 

2 The Committee consisting of eight Members (ncluding the Advocate 
General) and two Special Invitees was nommated by the Speaker Haryana Vidhan 
Sabha under Rule 243 of the Rules of Procedure and Conduct of Bustness 1 the 
Haryana Legislative Assembly on the 6th June 1996 and was notified m the official 
Gazette vide Notsfication No HVS LA(Sub Leg) 171996 97/33 dated the 6th June 
1996 

3 Abref record of the proceedings of each mecting of the Committee has 
been kept on record of the Haryana Vidhan Sabha Secretaniat 

4 The Commtitee also place on record फटा high appreciation for whole 
hearted co operatton and assistance gwven by the Secretary Under Secretary Deputy 
Supenmtendent and staff of the Legislation Branch 

Chandigarh RAM BHATAN AGGARWAL 
The 27th February 1997 CHAIRMAN
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1 The Committee on Subordinate Legislation tor the year 1996 97 consisting 

of eight members ncluding the Chairman the Advocate General and two Special 

\nvitees was nommated by the Speaker Haryana Vidhan Sabha under Rule 243 of the 

Rules of Procedure and conduct of Bustness m the Haryana Legislative Assembly on 

the 6th June 1996 and was notified पा the official gazeute vide notification No HVS 

LA(Sub Leg) 1/1996 97/33 dated the 6th June 1996 

2. Shrt Ganesli Lal who was intially appoited 85 the Chaurman of the 

Commuttee by the Speaker resigned from the Charrmanship and membership of the 

Commuittee we £ 1110 August, 1996 and एप his place Shri Ram Bhajan Aggarwal 

M1 A wasnominated by the Speaker as member and Chairman of the Commutice 

we है 23rd August 1996 vide notification No HVS LA(Sub-Leg) 1/1996 97/43 dated 

230 August, 1996 

3 The Commuttee held 39 situngs tull the presentation of this Report Before 

scrutimising the following Rules — 

()  The Harywna Maternity Benefit Rules 1967 framed under the Maternaty 

Benefit Act 1961 

(n) The Bonded Labour System {Abolition) Rules 1976 framed under the 

Bonded Labour System (Aboliien) Act, 1976 

Gu) The Punjab Shops & Commercial Establishments Rules 1958 framed 

under the Punjab Shops and Commercial Establishments Act 1958 

v) The Housmg Board Haryan(Drsposal of Property Bettcrment Charges, 

Eviction Assessment of Damages गाए Manner of Appeal) Rules 1975 

framed under the Haryana Housing Board Act 1971 and 

(v) HaryanaJuvenile Justuce Rules 1988 framed under the Juvenile Justce 

Act 1986 (Central Act No 53 of 1986, the commitiee discussed 115 

scope and funcuons and the procedure for scrutinising the Rules, 

Regulations Orders etc The Committee orally examined the 

representatives of the Labour Housing and Social Welfare Departments 

of the State Govermment 

The Committee also examined the Commissioners and Secretanes to 

Government of Haryana of various Departments regardmg non 1mplementing of 1ts 

outstanding recommendations/observations made by the Commuittee पा 15 earlier 

reports 

SCOPE AND F'UNCTIONS OF पापा: COMMITTLL 

The scope and functions of the Commuttee are set down 1n rules 242 250 and 

251 of the Rules of Procedure and Conduct of Business प्रा the Haryana Legislauve 

Assembly Rule 242 enjoins upon the Cominittee (0 scrutinise and report to the 

House whether powers to make regulations rules sub rules bye laws etc conferred 

by the Constitution or delegated by legislature are being properly exercised within
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such delegation and consider such other matters as may be referred to it by फिट 
Speaker Further rule 250 of the said Rules lays down that while examining any 

such set of rules bye laws etc the Commuttee shall पा particular consider — 

(1) whether 1t 15 1n accord with the general objects of the Constitution or 

the Act pursuant to which 1t 15 made 

(1) whether 1t contains matters which 1 फिट opiion of the Commuattee 
should more properly be dealt withm an Act of the Legislature 

(i)  whether 1t contatns imposition of any tax 

(tv)  whether 1t directly or indirectly bars the junisdiction of the courts 

(v) whether 1t gives retrospective effect to any of the provisions पा respect 
of which the Constitution or the Act does not expressly give any such 

power 

(vi) whethertnvolves expenditure from the Consohdated Fund of the State 

or the Public Revenues 

{(vi) whether 1t appears to make some unusual or unexpected use of the 
powers conferred by the constitution or the Act pursuant to which 1t 15 

made 

(vu) whether there appears to have been unjustfiable delay m the pubhcation 

or laymng 1t before Legislature and 

(1ix)  whether for any reason 15 form or purport calls for any elucidation 

Rule 251 lays down as follows — 

1 [फट Committee 15 of opinion that any order should be annulled wholly or 

पा part or should be amended प्रा बा respect 1t shall report that opinion and the 

graunds thereof to the House 

2 दा फट Commuttee 15 of opiion that any other matter relnting to any order 

should be brought (0 the notice of the House 1t may report that opinion and matter to 

the House 

In short the functions of the Commmuttee are (0 see if the rules framed by the 

Executive are within the scope of the delegauon made under the Act and do not go 
beyond the scope of such delegation If the Commuttee finds that 1ny rules 15 beyond 
the scope of the powers delegated under the Act by the Legislature the Commuttee 
can recommend that the rule be suitably amended or omitted 

There are certain rules which are required by the statute to be laid before the 
Legislature But the Committee 15 competent to examune all the Rules Regulations 
etc framed by the Government under vartous Acts rrrespective of the fact whether 
these have been 1810 on the Table of the House or not 

The Commutiee 15 competent to send for persons papers or records if such a 
course 15 considered necessary for the discharge of 15 duties In this connection 
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attenuon 15 wvited to rule 248 of फट Rules of Procedure and Condukct of Business 1n 

the Haryana Legislattve Assembly which reads as under — 

248 (1) The Comumttee on Subordinate Legislation shall have power to 
कि require the aitendance of persons or the production of papers or records 1f such a 
- course 15 considered necessary for the discharge of 1ts duties 

Provided that 1f any question anses whether the evidence of a person or the 
production of a document 1s relevant for the purposes of the Commuttee the question 

shall be referred 10 the Speaker whose decision shall be final 

N Provided further that Government mav decline 10 produce a document on the 
ground that 1ts disclosure would 9६ prejudicial 10 the safety or interest of the State 

~ (2) The witness may be summoned by an order signed by the Secretary and 
shall produce such documents as are required for the use of the Commuttee 

(3) Itshall be 10 the discretion of the Commiitee to treat any evidunce tendered 

before 1t as secret or confidential 

(व) No document submittted to the Commuttee shall be withdrawn or altered 

without the knowledge and approval of the Commattee 

* The Comnzttee has framed the working rules wheren the detaled procedure 
_Sf\has been laid down Generally the Commtee from ume (0 time select set of rules 

framed under the various Acts for their scrutiny and examme these at the first instance 
at their own level with the assistance ए the Law Department and the Vidhan Sabha 
Secretanat The Commuttee then mvites the Admimstranve Secretary concerned for 
oral exammation to explain the discrepancies found घा the various rules/orders After 

the rules/orders and the departmental representatives have been examined the 
7२... Comnutiee prepares the report and presents 1t to फिट House 

Some of the Parhamentary conventions established 1n connection with the 

scruuny of Rules Regulitions Bye laws हाट घाट given below — 

1 The Commuttee would scrutrmse only such rules as have already been 

framed and published 1n the Gazette and not the draft rules 

2 The Commuttee should see that rules are framed under 1 Act as early 85 
possible after the enactment of the Act and 1 no case this period should exceed six 
months If the rules are not framed wathin six months the Commuttee may ask the 
Department about the reason लि the delay i framing the rules This 15 only by 
convention 

स्का 3 Executive should ensure that no rules goes beyond the power delegated by 
legislature If the rules go beyond the powers delegated by legislnture the Committee 
may examine the same and report to the House 

4 The Executive should be impressed upon that wheneser rules are framed 
or amendments are made घा the existing rules those should be senally and centraily 
numbered and should indicate 1n the m wgin of each rule the reference of the section 
under which the rules are framed
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However some of the broad principles established by the Commultee for the 

guidance of the executive are given below — 

(v) 

(५) 

(v1) 

(५11) 

(४1110 

(1) 

) 

As far as possible guidelines/critera to be followed by the authority 

concerned for the excrcise or discretionary power vested पा it should 

be laid down 1 the rules 

In case where the authonity concerned deviates from a norm 1t should 

be required to record 1n wnting the reasons for such deviation 

Before any adverse action 1s taken agunst a party 1t should be given a 

reasonable opportunity of being heard and after a decision adversely 

affecting a party has been taken 1t should have the nght of appeal or 

representation 85 the case may 06 

In order that the persons stmilarly placed are not treated differently 

the powers of exemption/relaxation should be exerciseable पा respect 

of categories or classes of persons as contra disuguished from 

individuals 

In cases where an authonty concemned 15 vested with the power to 

suspend a licence or supplies pending institution of regular proceedings 

a maximum tme lunit for suspension should be ud down पा the rules 

The provisions of rules which may make a citizen hable to a penalty 

should be well defined and not worded vaguely 

In case of seizures and searches suitable safeguards 10.८ the presence 

of witness preparation of wwventones of seized goods and gving a 

copy thereof to the persons concerned should be provided 

In case of rules relating to disciplinary proceedings not only the 

punishing powers of the comptent authonity should be precisely defined 

but the procedure 10 be followed by the competent authority be also 

laid down 1 the rules 

Statutory rules should be amended by Statutory rules only and not by 

executnne orders 

The rules made mn exercise of powers delegated under statute are precise 

and free from ambiguity mstead of being crypuc, shetchy or skeleton 

or needing further interpretations It should be पा simple language so 

that different people cannot put different terpretations For example 

expressions like unreasonable large quantity  reasonable mnterval 

or frequent mntervals etc should be avoided 
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GENERAL OBSERVATIONS/RECOMMENDATIONS OF THE 

COMMITTEE 

1 Delay in frammng the Rules 

The Commuitee reterates the recommendations made m 1ts previous twenty 
seven Reports and observes that ordmarnly Rules should be framed as early as possible 
after the enactment of an Act and 1n no case फिट period should exceed six months If 
no rules are framed within the said period after the enactment of the Act, the department 
concerned should bring m each case this fact to the notce of the Commuttee stating 

the reasons to फिट satisfaction of the Commuttee for not framing the rules within that 
period 

The Committee further recommends that whenever an Ordinance 15 
promulgated the rules should एड prepared sunultaneously 50 that there should not be 
wide gap between फट Ordmance/Act and the Rules 

2 Reference of Section under which Rules are framed 

The main function of the Commuttee on Subordmate Legislation 15 to scrutimse 
and report to the House whether फिट power to make regulations rules etc conferred 
by the Constitution or delegated by Legislature are being properly exercised by the 
executive within the delegation The Commultee observes that the Government 
Department generally supply the copies of rules without the preamble or note above 
the rules with the result that 1t becomes rather difficult for Commuttee to know under 
whatprecise asthonty the rules have been framed The Commuttee further observes 
that reference of the section under which each rule or order was framed 1s notindicated 
generally पाप the margin of each rule The Commuttee 15 of the view that giving of 
reference of the section under which each rule has been framed पा the margm or each 
rule 15 essential to enable the Commuittee and था concemned to know under what 
precise authonty each rule has been framed 

The Commuttee reiterates the recommendations made 1n 215 earlier Reports 
that whenever rules घाट supplied to 1t the authonity or the relevant section under 
which a particular rule or set of rules has/have been framed should also be mentioned 
प्रा the margin of each rule . 

If पा the margin of each set of rules there 15 no reference of the section (5) 
under which each rule has been framed Government Departments may invariably 
supply 8 memorandum containng the reference to the relevant section एव पीट Act 
under which each rule has been framed 50 that the Committee may be able to 
understand under what precise authority each rule has been framed and whether 1n 
any case the Government has transgressed the powers delegated by the Legislature 

The Commuttee further recommends that whenever several amendments are 
made 1n 8 set of rules the same may be republished after incorporaung थी the 
amendments made from time to ime This recommendation of the Commuttee should 
be observed meticulously 

3 (0 Supply of printed and up to date corrected copies of the Rules 

The Commuttee observed that certun Departments supplhied cyclostyled copies
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of the rules for its scruttny Dunng the scrutny of the rules the Commuttee came 
across a large number of typographical/spelling mistakes था those copies with the 
result that 1t was dufficult for it to determme whether the errors were typographical or 
they actually existed प्रा the rules 25 ongmally publised in the Gazette The Commuttee 
therefore recommends that copaes of the rules (0 be supphed to 1t by the Department 
should be 1n the printed form or 1n the form of Gazette m whach they are publised व 
however 1t 15 not possible for the Department (0 do 50 1t should फट ensured that the 
copies ए the rules etc are upto date meticulously compared and duly corrected before 
supplying these to the Commitiee to save पड valuable चाह पा pomntng out such 
mistakes 

The Commutiee further recommends that 1t 15 the duty of the Department 
concerned to see that the rules supplied to the Commuttee are amended up to date 
and ensure that the suggestions/recommendations/observations made by the 
Commuttee from tune to time and agreed to by the concerned Department घाट 

mmplemented by the departmeat and incorporated 1n the rules 

The Commuttee further recommends that whenever any Act 15 amended 1t 
should be Iooked that the relevant rules आएं forms are also amended 50 25 to bring 
them 1n consonance wath फिट change 1n the Act. 

(0 Footnote in the Act and Rules 

It came to notice of the Commuittee that some tumes 1t द5 laid down 1 the Act 
and Rules that such Act and Rules shall come 1mnto force on such date as may be 
specified 1 the notification by फिट State Government The Commuttee 15 of the view 
that m such circumstances the date of commencement of the Act and Rules should 
wvanably be given पा the footnote so that legistators प्रा particular and the public पा 
general may come (0 know 85 to from which date the Act and Rules had come nto 
force 

The Committtee further recommends that whenever any amendment 15 made 
m an Act or Rules framed thereunder 1t should also invarably be stated पा the footnote 
the reference of the Act or Rules by which amendment has been made 

4 Publishing the Acts and Rules पा Hindi 

The Comnuttee observes that at present Acts and Rules are available in Enghsh 
language only The Regional Language of the State as well as National Language 15 
Hind1 Under the Haryana Official Language Act 1969 at present, whenever any Bill 
15 introduced 1n the State Legislature 1its authenticated Hindi translated version 1s 
also supplied to the Members The Commuttee resterates its earlier recommendation 
and recommends that all the Acts and Rules be translated mto Hindi and made avazlable 
to the legislators mn particular and the public पा. general so that every body may be 
able to know the law of the land 

5 Laywng of Rules on the Table of the House 

The Commutiee has observed that a mayonity of the Acts contain provisions 
requunng the Government merely to publish the Rules framed thereunder पा the Official 
Gazette There 15 00 provision for laying the same on the Table of the House with 
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the result that the House can exercise no direct check over them The Commnuttee 1s of 
the view that there should be umiformity i the provisions of the Acts delegating 

legislative powers and recommends that 1n future all the Acts enacted by the State 

Leguslature whether falling m the State List or Concurrent List of Seventh Schedule 
of the Constitution of India which contam provisions for making rules should also 
mvanably lay down provisions for laying of rules on फिट Table of the House as soon 
as possible 

6 Delay छा laying Rules on फिर Table of the House 

The Commuttee recommends that where the rules orders etc  are required to 

be पाप on the Table of the House before the Stare Legislature under any statute the 
same should be laid on the Table of फीट House as early as possible immediately 

followmg such publication m the Gazette so that the House may statutonly modify 

or annual such rules If such rules are published while the Assembly 15 था Session 
the rules should be lamd on the Table of the House duning that Session 

The Commuttee also recompiends that m future each Government Department 
concerned should invanably forward with each set of Orders such as rules 

regulations byelaw etc फट followmg Statement of Orders पा respect of which 
there has been delay पा framing the orders and laying them on the Table for the 
wformation of the Commuttee 

Statement of Orders such as rules regulations हट m respect of which 
there has been delay in frammng the Orders and layng them on the Table 

Sr  Name Descrip Date of Date of Approxi Department 
No of order tion of publicatior laymng mate concermed 

‘Order पा the on the delay and 
Gazette Table reasons of 

delay 1if any 

7 Implementation of recommendations एव the Committee 

The Committee observes with great regret that the work regarding the 

mmplementation of recommendations/observations 15 very slow The Commuttee which 

works on behalf of the House felt that the object with which 1t was constituted would 

be defeated 1f 1ts recommendations are either not implemented at all or are 

implemented पीटा a long time 

The Commuttee therefore recommends that the action on the outstanding 
recommendations and observations contamed पा 1ts ewhier reports should be given 

top priority and expedited The Committee also recommends that when a 
recommendation 15 implemented by the Government, the Deparunent concerned 

should supply a copy of the notification contmning पीट amendment प्रा the rules
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alongwith the statement showing the action taken by the Government 1o the 
umplementation of the recommendations/observations 

8 Availability of Copies of Acts and Rules to Public 

The Committtee 15 of the view that copies of all the Acts and Rules framed 
thereunder 85 amended up to date are generally not available m the Government 
Press for the use of the Public The Committee therefore recommends that copies of 
ali the Acts and Rules made thereunder should be keptup to date पा the Press for sale 
to the Public 
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NINETEENTH REPORT 1987 88 

AGRI/CULTURE DEPARTMENT 

The Haryana Cold Storage (Licencing and Regulation) Order 1979 framed 
under the Essential Commodities Act 1955 

A copy of the Nineteenth Report of the commuttee on Subordinates Legislation 
of Haryana Vidhan Sabha which was presented (0 the House on 30th March, 1988 
was sent to the Agnculture Department on 12th April 1988 wath the request to intimate 
the action taken by फिट Government पा implementation of observations/ 
recommendations made by the Committee concerming the Haryana Cold Storage 
(Lacensing and Regulauon) Order 1979 framed under the Essential Commodities 

Act, 1955 - 

The Commuttee पा 1ts twenty sixth report recommended (0 the Government to 
look into the matter and fix the responsibality for taking unreasonably long (पा and 
not mplementing the recommendations of the Commuttee The Commutiee also destred 
dunmng the year 1994 95 that the recommendations made by them पा this regard should 
be implemented without any further delay and Commttee be mformed accordingly 

The Haryana Vidhan Sabha Secretanat duning the years 1995 96 and 1996 97 

1ssued many reminders to the Agriculture Department for implementing the 
recommendations/observations of the Commuttee ए this behalf but the Agriculture 

Department failed 10 reply backh p 

The present Commuiitee 0 5 meetng held on 27th February 1997 agam 

orally examined the Agniculture Department for not implementing the 

recommendations of the Committee The Agriculture Department further requested 
t0 give three months more tume for mplementing the recommendatons of the 

Commutee The Committee expresses its displeasure for not implementing फिट 
recommendations/observattons made छा 1ts 19th report However three months time 
was given to the Agnculture Dapartment for inplementing the recommendations 

TWENTY FIFTH REPORT 1993 94 

AGRICULTURE DEPARTMENT 

The Rules Bye laws and Regulations made under the Punjab Agricultural 
Produce Markets Act, 1961 

The Commuttee 1 sts 26th report taking a lenient view 1n the matter agreed to 
give six months more tune for implementing all the recommendations of the 
Commuttee as contained आ 1ts 25th Report m respect of Rules Bye laws and 
Regulations made under the Punjab Agnicultural Produce Markets Act 1961 

The Commuttee also recommended the department that they should muate 
steps to umplement their outstanding recommendations expeditiously and फिट 
Commuttee be informed of the action taken in फिट matter by the Agriculture 
Department But the department failed to unplement the recommendations and
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ulumately the Commuttee on 27th February 1997 again orally examined the 
representatives of the Agriculture Department The Committee was not convinced by 
the reasons advanced by the Agriculture Department 1n respect of inordmate delay 1n 
implementng 1ts recommendations The department asked another three months time 
for implementing the recommendations of the Commuttee The Commuttee agreed to 
give another three months more ume 

TWENTY SIXTH REPORT 1994 95 

TOWN AND COUNTRY PLANNING DEPARTMENT 

The Punjab Scheduled Roads and Controlled Areas Restriction of Unregulated 
Development Rules 1965 framed under the Punjab Scheduled Roads and Controlled 
Areas Restriction of Unregulated Development Act 1963 

A copy of the twenty sixth report of the Commuttee on Subordmate Legislation 
for the year 1994 95 was forwarded to the Town and Country Planming Department 
on 3rd Apnl 1995 with the request to mntumate the action taken पा implemention एव 
recommendations/observations made by the Commuttee पा respect of the Punjab 
Scheduled Roads and Controlled Areas Restriction of Unregulated Development Rules 
1965 framed under the Punjab Scheduled Roads and Controlled Areas Restriction of 
Unregulated Development Act, 1963 within two months The Haryana Vidhan Sabha 
Secretanat 1ssued many reminders to the department 1n this respect but the department 
failed to mmplement the recommendations of the Commuttee The Commuttee 1n its 
meeting held on 27th February 1997 orally examined the representatives of the Town 
and Country Planming Department for not mplementing the recommendations of the 
Commuttee made 10 1ts 26th report The Department agreed to implement the 
recommendations with पा three months tme The Commattee takan g alenient view m 
the matter agreed (0 give another three months time to the department 

TWENTY SEVENTH REPORT 1995 96 

TRANSPORT DEPARTMENT - 

The Haryana Motor Vehicles Rules 1993 framed under the Motor Vehicles 
Act 1988 (Central Act 59 of 1988) - 

A copy of the twenty seventh report of the Committee on Subordinate 
Legislation for the year 1995 96 was forwarded to the Transport Department on 22nd 
March 1996 with the request to tmmate the action taken पा mmplementation of 
recommendations/observations made by the Committee m respect of the Haryana 
Motor Vehicles Rules, 1993 framed under the Motor Vehicles Act 1988 {Central Act 
59 of 1988) within two months But पीट department failed to unplement the smd 
recommendations/observations The Commuttee पा एड meeting held on 27th February 
1997 orally exammed the representauves of the Transport Department The department 
apologised for गण implementing the recommendation wrthin the supulated time and 
requested the Commuttee to give पाए दा three months tme for unplementing the 
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recommendations The Commuttee agreed 10 give another three months time to the 
department 

The Commuttee also recommends that the Transport Department should 
finalise the matter and amend the Haryana Motor Vehicles Rules, 1993 framed 
under फिर Motor Vehicles Act, 1988 suitably without any further delay and publish 
the same पा the Haryana Government Gazette at an early date and the Commuttee 
be informed accordingly 

TWENTY SEVENTH REPORT 1995 96 

DEVELOPMENT AND PANCHAYATS DEPARTMENT 

The commuttee 1n 15 twenty seventh report made some observations/ 
recommendatons पा respect of घाट Haryana Panchyat: Raj (Elections) Rules 1994 
framed under the Haryana Panchayat: Ra; Act 1994 and the Haryana Panchyat1 Raj 
Rules 1995 framed under the Haryana Panchayati Ray Act 1994 

The department has implemented all the recommendations made by the 
committee except the recommendations पा rule 10(3) 15 A (व) 30(7) of the Haryana 
Panchayatt Ray (Elections) Ruled 1994 framed under the Haryana Panchyati Raj 
Act 1994 ! 

The Commuttee m एंड meeting held on 27th February 1997 during the ora! 
examnation of the representatives of the Panchayat Department dropped the above 
said three recommendations



tL 12 - 

SCRUTWQINY OF THE HARYANA MATERNITY BILNLEFIT RULES, 1967 
FRAMED UNDER THE MATERNITY BENEFIT ACT, 1961 (CENTRAL ACT, 
53 OF 1961) 

The Commuttee scrutimse the Haryana Maternity Benefit Rules 1967 framed 
under the Matermty Benefit Act 1961 and made the following observations/ 
recommendations thereon 

General Recommendations 

1 While scrutimsing the Haryana Matermity Benefit Rules 1967 framed under 
the Maternity Benefit Act, 1961 the Commutiee came across 8 large number of pnotmg 
mustakes 10 फिट copies of the Rules supplied to the Commuittee which had resulted पा 
unnecessary wastage of valauable घाट of the Committee 1n pointing out the spelling 
miustahes etc Therefore the Commuttee recommends that the Rules be got reprinted 
after implementing the recommendations/observations made by the Commattee 

Rule 2 

2 Defimuon In these rules unless the context otherwise requires 

(@) 10 (थी * * * 
* * * 

* * * 

(है हे Section means 8 section of the Act 

The Committee recommends that after clause (f) of Rule 2, the following 
clause be added 

(g) The words and expresston used but not defined पा these rules shall 
unless the context otherwise requires have the same meaning as assigned 
to them m the Act. 

Rule 3 

3 Musterroll Section 20 and 28 (2) (1) The employer of every factory 
or plantation including an estabhishment belonging to Government पा 
whuich women are employed shall prepare and mamtain a muster roll ता 
Form A and shall enter therewn particulars such as फिट daily attendance 
of all women workers घा the establishment 

(2) and (3) * * * 

* * * 

The Commuittee recommends that m Rule 3, after the words “mn Form 
‘A%’ the words ‘“‘and shall enter therein particulars such as the daily attendance 
of all women workers in the establishment.” be deleted being superfluous 
Rule 5 

5 Proof Sections 6(5) and 28(2) (1) The fact that a woman 15 pregnant or 
has been delivered of a child or has undergone miscarnage or 1s suffenn g from 1illness 

i
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ansmg out of pregnancy delivery premature birth of child or miscarriage shall be 
proved by the production of ceruificate to that effect m Form ( from 

(@  aMedical Officer of a regional hospatal or of 8 dispensary set up by the 
State Government 

(b) aregistered Medical Practiioner 

(2) The fact that a woman has been confined inay also be proved by the 
production of certified extract from 8 burth register maintained under the provisions 
of any law लि फिट time bemng पा force or a certaficate signed by a qualified mud wife 

(3) The fact that a womanx‘ has undergone miscarnage may also be proved by 
the production of a certificate signed by a qualified m1d wife 

(4) The fact of death of a woman or a child may be proved by the production 
of a certtficate to that effectin form D from any of the authoriites referred to वा। sub 
rule (1) or by the production of a certified extract from a death register mamtaned 
under the provisions of any law for the पाउट being n force 

(5) कण the purposes ए sub rules (2) and (3) the qualifications to be possessed 
by amnd wife shall be determmed by the State Governiment on the recommendations 
of the Competent Authonity The ceruficate from a qualified mid wife shall be पा 
form E 

The Commuttee recommends that between clanses (a) and (b) of Rule 5(1) 
the word ‘“‘or”’ be added 

The Commuttee alse recommends that 10 Rule 5(2) between the words 
“certified”” and “extract’” the words “copy of an’’ be inserted, and 1n the last line 
for the word “qualified” the word ““registered”” फट substituted, as also in the last 
पार of Rule 5(3) for the word “qualified”’ the word “ registered” कह substituted 

The Commuttee further recommends that पा Iine 3 of Rule 5(4) between 
the words “certified” and “extract” the words ““copy of an’ be inserted and 1n 
Ine 3 of Rule 5(5) for the word “qualified” the word “registered” be substituted 

Rule 8 

(1) and (2) * * * 
* * * 

(3) No Inspector shall physically examine or question any woman worker 1 
respect of her pregnancy In case of any doubt था this respect he may immediately 
refer the case to a female registered medical practittoner for exammation and report 
any fees payable for such an examimation shall be paid by the employer of the woman 
worker 

(4) The Inspector shall 1ssue wnitten instruction for ensuring the comphiance 
of all or any of the provisions contaned ता the Act and for the production of the 
records पा his office within 24 hours of the conduct of the mspection m case where 
the records are not made available at the tune of mspection for the reasons beyond 
the control of the management
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The Commuttee recommends that in [पार 4 of Rule 8(3), for the word “any” 
the word “and” be substituted 

The Commuttee also recommends that i पार 2 of Rule 8(4), the words 
“all or any एप be deleted being superfluous 

Rule 9 

9 Gross misconduct Sections 12 and 28(2) (g)  The following facts shall 
constitute gross misconduct for the purposes of sectzon 12 namely 

() Wilful destruction of goods or property of the employer of value 
exceedmng Rs 100 However this shall not include the cost of defective 
producton due to lack of skill 

(b)  The nefarious immoral activities established to the satisfacton of the 
competent Authority 

(¢) Serous crime such as theft fraud for dishonesty resulung पा an 
ultimately conviction 1n a court of law 

(d) The acts of gross musconduct mentioned 1 sub rule(1) will however 
deprive a woman worker of the benefit only once and not for ever 

The Comnuttee recommends that clause (a) of Rule 9 be deleted and clauses 
“(b), (c) and (तर be re numbered as clauses “(a), (b) and (c)” 

Rule 10 

1001) ¥ * * 

*® * * 

(2) The appeal may be made m wnung and erther handed over personally or 
sent under a registered cover to the Competent Authonity 

The Commuttee recommends that शा the end of sub rule (2) of rule 10, the 
words “and receipt thereof should be acknowledged ” be added 

Rule 12 

12 (1) and (2) * * * 

* * जद 

(3) When an appeal 15 received the Competent Authonty shall call upon (06 
said Inspector to produce before him before a fixed date a copy of his deciston and 
other documents concerning the decision The Competent Authority shall if necessary 
also record the statements of the aggrieved person and of the Inspector and seek 
clanfication 1f any 15 required 

(व) Taksng 0६0० account the documents the evidence produced before him and 
the facts presented to him or ascertamed by पा! the Competent Authority shall give 
115 decision 

The Commuttee recommends that in the last पार of sub rule (3) of rule 12, 

-~ 
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between the words “if any,’ and “required ”’, the word “as” be substituted 1n 
stead of the word ‘as” 

The Commuttee recommends that in sub rule (व) of rule 12, between the 
words “him” and ‘“the Competent Authority”, apperaring in line 2, the words 
‘“‘and after hearing पार parties” be added 

Rule 14 

14 Section 20 and 28 (2) (a) Records hept under the provisions of the Act 
and these rules shall be preserved for a period of two years from the date of their 
preparation 

The Commuttee recommends that i hine 2 of rule 14 for the word “these” 
appearing after the word “and”, the word “the’” be substituted 

The Committee also recommends that पा the end of rule 14, the word 
‘“three years from the date of last entry made therein” should be substituted 
mstead of the word “two years from the date of their perparation” 

FormB 

“T'ORM B 
(See rule दी 

% * * 

* * * 

The Commuttee recommends that in the heading of Form B, for the words 
and figure “(See rule 4)”, the words and figures लिस्ट rules 4 and है)?” be 
substituted 

Form H 

“FORM हा 

[See rule 11} 

To 

The Inspector 
(apponted under the Maternity Benefit Act, 1961) 

Sir 

1 (name of the woman employed पा {name and full 
address of the establishment) having fulfilled the conditions Iud down m the Maternity 
BenefitAct 1961 and फिट Rules thereunder am entitled 10 Rs being maternity 
benefit *and/or Rs being the medical bonus and/of Rs being wages for 
leave due under section 9 or 10 but the same has been mmproperly withheld by the 
employer He may therefore be directed to pay the aforesaid amount to me 

Stgnature or thumb impression of the woman 

Full Address 

Date P
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The Commuttee recommends that in Iime 3 of Form H between the words 
“thereunder’’ and “am”, the sign *,” be mserted 

Form L 

“FORM L' 

* * * 

* ¥ * 

3 Number of women who worked for a period of not 1655 then one hundred 
and sixty in फिट twelve months 

* * * 

* * * 

The Commuttee recommends that in column 3 of Form L 3 between the 
words “sixty” and “in”, the word ““days” be inserted 

Form O ~ 

“FORM O’ 

(See rule I5) 

(Abstract of the Materity Benefit Act, 1961 and the rules made thereunder) 
—1 and 2 * * * 

* * B 

3D Subject to the provisions of the Act, every woman who has actually 
worhed पा an establishment of फिट employer from whom she claim maiernity benefit 
for 8 perniod not less than one hundred and sixty days including the days duting 
which she was laid off shall be entitled to and रा employer shall be liable for the 
payment of maternity benefit at the rate of her average daily wages or one rupee a 
day whichever 15 lugher for the period of her actual absence not exceedm g 517 weeks 
unmediately preceding and including the day of her delivery and for the six weeks 
immediately following that तप 

Provided that qualifyimg pertod of the hundered and sixty days afore said shall 
not apply to a woman who has immigrated mto the State of Punjab and was pregnant 
at the time of immigration 

Provided further that where a woman dies durin g the period for which matenity 
benefit 1s payable to her the benefit shall be payable only for the days upto and 
including the day of her death However where the woman having been delivered of 
achild dies duning her delivery or durin g the period of six weehs immediately following 
the date of her dehivery leaving behind in erther case the child the employer shall be 
lhable for the payment of matermty benefit for the entire period of six weeks 
mmmediately following पीट day of her delivery but if the child also dies duning the 
sad period then for the days upto and mcluding the day of the death of the child 

174 
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(2) The amount of maternity benefit for the peniod preceding the date of her 

expected delivery shall be paid 10 advance by the employer (0 the woman on production 

of a certificate mForm B stating that she 1s pregnant and 15 expected to be delivered 

of a child within s1x weeks of the date of production of the certificate and the amount 

due for फिट subsequent period shall 96 paid by the employer to the woman within 

forty eight hours of production of the certificate प्रो Form C orForm E staung that 

she has been delivered of a child or production of a certified extract from a Birth 

Register maintained under the provisions of any law for the time being पा force 

4 * * * 

5 (1) Every woman entitled to materntiy benefit under फिट Act shall also 

be entitiled to recetve from her employer a medical bonus of twenty five rupees 1fno 

prenatal confinement and post natal care 15 provided for by the employer free of 

charge The medscal bonus shatl be paid along wath the second nstalment of the 

maternity benefit 

(2)  Incaseof nuscarriage a woman shail on production of a certificate 

in Form C or Form B be entitled to leave with wages at the rate of maternity 

benefit for a penod of six weeks immediately following the day of her miscarnage 
The wages shall be pard within 48 hours of procuction of the certificate in Form C 

or Form B 

(3) A woman suffering from 1liness ansing out of pregnancy delivery 

premature birth of child or miscarniage shall on production of a certificate 1 Form 

C be entitled पा addition to the period of absence allowed to her on account of 

maternity or miscarriage as the case may be to leave with wages at फिट rate of 

matermty benefit for a maximum pertod of one month The wages for the leave 

peniod shall be paid within 48 bours of the expiry of the peniod 

6 Every woman delivered of a child who returns to duty after such delivery 

shall 1n addition to the nterval for rest allowed to her be allowed पा the course of her 

daily work two breaks of 5 minutes duration for nursing the child untl the child 
attamns the age of fifteen months An extra sufficient period depending upon the 

distance to be covered shall be allowed for the purpose of the journey to and form the 
creche or the place where the cluldren are left by women while on duty provided that 

such extra peniod shall not be less than 5 minutes and mere than 15 minutes duration 

7009 * * * 

* * * 

10 (&  The employer shall supply 10 every woman employed by him at 

फल request free of costcopiesof Fooms B C D E F G Hand I 

(o)  The farlure to submut a not:ce appeal or complawt पा the prescrbed 

form will not affect the nght of a woman entitled to receive matermty benefit or any 
other amount due under the Act Where a notce appeal or complaint has been 
recetved पा a form other than the prescribed form the authonty concerned shall within 

fifteen days of the receipt of such notice appeal or complant require the woman (¢ 

submut the notice appeal or complamt 85 the case may 06 m the prescribed f/orm ना 
ला
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The Committee recommends that in entry 3 for the words “or one rupee a 

day” the words “mimimum wages per day fixed by the Haryana Government” 
may be substituted due to escalation of prices 

The Commuttee also recommends that the first proviso to entry 3 (1) be 

deleted 

The Commuttee recommends that in entry 5(1) for the words “twenty पिच 

the words “two hundred and fifty’”’ be substituted 

The Commuttee also recommends that in line 3 of entry 6, instead of the 

tigure “5”, the figure ‘10 be substituted 

The Committee further recommends that in ine 9 एव entry 5, for the words 

“to and form”, the words ‘to and from’ be substituted 

The Commttee further recommends that पा the last ine of entry 10(b), 

between सिर words “complaint” and “‘as”, फिट sign ? be inserted 

SCRUTINY O प्रा, BONDED LABOUR SYSTEM (ABOLITION) RULES, 
1976 FRAMED UNDER THE BONDED LABOUR SYSTEM (ABOLITION) 
ACT, 1976 

The Commuttee scrutumse the Bonded Labour System (Abolition) Rules, 

1976 framed under फिर Bonded Labour System (Abolition) Act, 1976 but did not 

made any recommendations/observations वा this respect '_,)_ 

(‘}@ 
A 

SCRUTINY OF THE PUNJAB SHOPS AND COMMERCIAL 

LCSTABLISHMENTS RULES, 1958 FRAMED UNDER THE PUNJAB SHOPS 

AND COMMERCIAL ESTABLISHMENTS ACT, 1958 

The Commuttee scrutinise the Punjab Shops and Commercial Establishments 

Rules 1958 framed under the Punjab Shops and Commercial Establishments Act 
1958 and made the following observation/recommendation thereon — 

@\ General Recommendation 

1 While scrutimsing the Punjab Shops and Commercial Establishments Rules 
1958 framed under the Punjab Shops and Commercial Establishments Act 1958 the 
Commuttee came across a large number of pninting mustakes 1n the copies of the 

Rules supplied to the Commitiee which had resulted 1o unnecessary wastage of 
valuable time of the Commuttee प्रा pointing out the spelling mistakes Therefore, the 

WMComnuttee recommends that the Rules be got reprinted b = o el e 
e 

o 
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SCRUTINY OF THE HOUSING BOARD, HARYANA (DISPOSAL OF 

PROPLRTY, BETTERMENT CHARGES, EVICTION, ASSESSMENT OF 

DAMAGES AND MANNER OI' APPEAL) RULES, 1975 FRAMED UNDER 

THE HARYANA HOUSING BOARD ACT, 1971 

The Commuttee scrutimise फिट Housing Board, Haryana (Disposzal of 

Property, Betterment Charges, Lviction, Assessment of Damages and Manner of 
Appeal) Rules, 1975 framed under the Haryana Housing Board Act, 1971 and 

made the following observations/recommendations thereon — 

General Recommendations 

1 While scrutmmising the Housing Board Haryana (Disposal of Property 

Betterment Charges Evicition Assessment of Damages and Manner of Appeal) Rules 
1975 framed under the Haryana Housing Board Act, 1971 the Commuittee came across 

alarge number of printing mistakes पा the copies of the Rules supplied 10 the commuttee 
which had resulted था unnecessary wastage of valuable ime of the Committee 1n 

pomting out of the spelling mistakes etc Therefore, the Commuttee recommends 

that the Rules be got reprinted after Implementing the recommendations/ 
observations made by the Committee 

2 The Committee observed that the Haryana Housing Board Act, 1971 was 
enacted m the Year 1971 whereas the Housing Board Haryana (Disposal of Property 

Betterment Charges Eviction Assessmentof Damages and Manner of Appeal) Rules 
1975 were framed in the year 1975 The Commuttee would hike to know as to how 
the purpose ot the Act in the absence of rules was carried out daring the period 

from 1971 to 1975 The Committee would like to know the reasons of delay पा 

franung the rules 

Rule 5 

5 The rate of mterest chargeable 1 respect of betterment charges 
under sub section (1} of section 42 shall be seven and half per cent per annum 

The Commuttee recommends that in rule 5, the rate of interest chargeable 

inrespect of betterment charges, may be fixed ten percent instead of seven and a 
half percent per annum 

Rule 6 

(1) to (6) * * * 

* * * 

() When the hearing of an application 15 complete the Tribunal shall 
pronounca( 15 decision 

(8) 10 (11) * * * 
* % * 

The Commuttee recommends that in rule 6(7) for the word “pronounced”, 

the word “pronounce” be substituted
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Rule 8 

8 (1) A notice under sub section (1) and the proviso to sub section (1) of 
Section 51 and sub section (1) and (2) of Section 52 may be served by any officer or 

servant शा the employ of the Board — 

(a) By giving or tendering 1t to the person to whom 1 15 addressed, 

(b) If such person 15 not found by giving or tenderng 1t to some other 
adult member or servant of the family of the concerned person 

(c) Where the person to whom 1t 1s addressed or some other adult member 
or servant एव the family of the concerned person refuses to recerve the 

notice or where the serving officer after using all due and reasonable 

diligence cannot find the person and there 1s no agent empowered to 
accept service of nouce on Ius behalf nor any other person 10 whom 
service can be made the serving officer shall affix a copy of the notice 

on the outer door or some other conspicuous part of the house 1n which 
the person ordinanly resides or carmes on busmess एव personally works 

for gain 

(d) Where for any reason whatsoever the notice 15 returmned unserved the 

serving officer may either 1n hiey of or 1 addiuon to direct the notice 
to the served by registered post addressed to the person or hus agent 

empowered to accept service at the place where the person or his agent 

ordmarily resides or carries on business or personally works for gain 

(2) An acknowledgement purportng to be signed by the person or the agentor 

any endorsement by a postal employee that पीट person or the agent refused to take 

delivery may be deemed to be prima facie proof of service 

The Commuttee recommends that in the last but one [पार of rule 8(I) for 
the words “any officer or servant था फिर employ ot the Board”’ the words “a_l_n 

officer or servant authorised पा this behalf by the Board” be substituted 

r\'l'lf',—’—f————f__-e Committee also recommends that पा clauses (b) and (c) of Rule 8 घाट 

words ‘‘or servant”’ be deleted, and पा clause (वे) line 3 of rule 8 for the word 

“the’’ the word “be’” be substituted 

“‘FORM A 
(Sce rule 41) _ 

WHEREAS the Housing Board Haryana has formulated a housing scheme 
known as 

AS WHEREAS land bewunng No covered by the said scheme will 10 फिट 
optaton of the Board 1ncrease 1n value 

AND WHEREAS betterment charges are leviable पा respect of such land 85 

per the provisions of the Haryana Housing Board Act, 1971 notice 15 hereby given (0 

Shn/Shnmat owner/person having mterest पा] the land that betterment charges 
are proposed 10 be assessed and levied and that he/she may make a respresentation 

h] 
4
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गा wniting within a period of thirty days from the date of receipt of this notice either गा person or through his/her legal adviser against the proposed assessment and levy 
The Comumuttee recommends that in sub heading of Form ‘A’ for the figure ““41”, the figure वि” be substituted 

दर oF rseh 
> SCRUTINY OF THE HARYANA JUVENILE JUSTICE RULES, 1988 FRAMLD UNDER THE JUVENILE JUSTICE ACT, 1986 (CENTRALACT NO 53 of 1956) 

The Commuttee scrutinsse the Haryana Juvenile Justice Rules 1988 framed under the Juvenie Justice Act, 1986 (Ceatral Act No 53 of 1986) and made the following observatons/recommendations thereon — 
General Recommendations 

1 While scratimising the Haryana Juvenile Justice Rules 1988 framed under 
the Juvende Justice Act, 1986 (Central Act No 53 of 1986) the Commuttee came across a large number of printing mistakes पा the copies of the Rules supplied to the Commuttee which had resulted पा unnecessary wastage of valuable ume of the Commuttee 1 pomumg out the spelling mistakes डॉट Therefore, the Commuttee recommends that the Rules be got reprinted after implementing the [}T recommendations/observations made by the Commuitee F 
Rule 10 

10 (1) When a juvenile detamed प्रा an insutstion under the provisions of the Act or placed under the care of a fit person or fit mstitution 15 found to be suffermn g from a disease requiring prolonged medical treatment or physical or mental complaint that will respond (0 treatment or 1s found addicted to a narcotic drug or psychotropic substance the juvenile may फट removed by an order of the authonty empowerhd पा this behalf to an approved place set up for such purpose for the remainder ot the term for which he has to be kept 1n custody under the order एव the competent authority or for such period as may be certified by a medical officer to be necessary for the proper treatment of the juvenile 

(2) 00 (4) " * * 
कर हज जुट 

The Comnuttee recommends that i Iine 5 of Rule 10 (1) for the words “empowerhd”, the word “empowered” be substituted 

Rule 12 

12 (1) The property other than money or valuables belonging to 2 juvenile received or detamed 1o an mstitution shall be disposed of प्रा the following manner namely — 

(घ) If 1t consist of absence pictures or hierature tobacco snuff opuum drug or liquor or penshable articles of trivial value 1t shall be destroyed 

e
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(9) to (@) * * * 

¥ शहद Ed 

(2) to (6) * * . , 
* * % ही 

(7) When an mnmate of an institution dies threm the property left by the deceased 
and the money deposited बा 15 name shall be handed over by the Superintendent to 

any person who establishes his claim there (0 and an executes an indemnity bond A 

receipt shall be obtained from such person for having received such property and the 

amount If no claimant appears within a period of one year from the date of death of 

such inmate the property and amount shall be handed over to the police for disposal 

1 accordance with the provisions of sections 25 to 27 of the Pohice Act 1861 

(8) - . * 
The Commuttee recommends that in Rule 12 (1) (व) for the word “‘absence”, 

- the word ‘“‘obscene’’ be substituted 

The Commuttee further recommends that in line 1 of the Rule 12 (7), for 

the word “threm’, the word “therein’ be substituted 

The Commuttee also recommends that 1n line 3 of this sub rule, after पीट 

word “Superintendent’, फिर words, * to lus parent or guardian or’? be inserted a 

The Commuittee further recommends that in line 3 ot this sub rule, the 

word “an’’ appearing before the word “‘executes”, be deleted being superfluous 

Rule 13 

13 (1) The State Government as far as possible may set up separate 

observations homes for neglected and delinquent juvemlie Separite homes may be 

established for yuveniles below and above the age of 12 years In any case boys above 

12 years shall be lodged घा separate homes 

(2) * * * 

G@wom है * * 
* * | 

(1»  venfication by the officer पा charge or order of the competent authority 

mdentificatton marks register entnes cash property etc 

(व) (व) & (b) * * * _ 

* * * b 

कि
 

{c) फ्राइछाणाणावां discipline and standards of hehaviour respect for elders 
teachers etc 

(d) & (e} * * *
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(5) & (6} * * * 

* * * * * 

The Commuttee recommends that in Rule 13 (3) (1) line 2, the spelling of 

पार word “indentification’” be got printed correctly, and था rule 13 (वी (टी hne 1, 

the spelling of the “hehaviour” be also got printed correctly 

Rule 16 

16 (1) Eachjuvemile shall be provided with clothing and bedding including 

customary under garments towels jersy for winter school uaiform for juvemles 

attending outside school dury bed sheets blanket pillow chappel or shoes as required 

and toothpowder soap o1l comb etc घ5 per the scale 1810 down below — 

Name of Amncles Number Perod 

1 Pajama 1 One year 

2 Kurta 1 One year 

3031 * * * 

* * मद 

The Comnuttee recommends that the number of one Pajama and Kurta 

each being provided now पा one year 15 too short and these be increased to 2 and 
for that purpose, 1n Rule 16(1), agamnst items No 1 & 2, under the heading 

‘Number’, फिट figure ‘1’ be substituted by फिट figure ‘2’ 

Rule 21 

21 (1) to (3) () to (d) ( 

* * * 

* * * 

(e) social adjustment recreaton group work activiies guidance anu 
eounselling 

0w & * * * 
* * * 

(व) * * * 

The Commttee recommends that in Rule 21 (3) (e), for the word 
“eounselling”, the word “counselling” be substituted 

Rule 26 

26 (1) to (व)
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(5) The peried of such leave shall be deemed (0 be part of the period of hus 
detention m the 1nsututton The time which elapses after फिट failure of an inmate to return to the mstitution within the stpulated period shall be excluded पा computing 
the period of s detention 1n the mstltution 

The Commuttee recommends that 1n Ime 4 of Rule 26 (5), for the word 
“instlution” the word “institution” be substituted 

Rule 28 

28 (1) The licence granted under sub section (1) of section 49 of the Act shall be 85 कि 85 possible be 10 form VII[ 

(2)  After the order of release on licence घा form VIII 15 issued by the State Government 1t shall be read out to the licence and Ius signature obtained The 
conditions on which he has been released on Iicence shall be explamned 10 lum पा detarl The copies of the order of release on licence shall be sent to the parent or 
guard:an and the probation officer who will Supervise the juvenile during the licence 
period 0 the release of any Juvende on licence 1nformation shall be sent by the Supermtendent (0 the competent authority under whose orders the juvenile was kept 
पा the mstitution 

The Commuttee recommends that in hne 2 of Rule 28 (1) after the word “shall” फिर word “be* be deleted being superflucus 

The Comnuttee also recommends that पा line 2 of Rule 28 (2) for the word 
“heence’” the word “licensee’ be substituted 

Rule 29 

29 (1) (00 (5 * 3 * 

* * * 

(6)  The Supenmntendent shall order the discharge of any juvenile the peniod of /hose detention has expired and mform the Chuef Inspector wathum 7 days of the action taken by hun If the date of released falls on a Sunday or any other public holidays the juvenile may be released on the preceding day entry to that effectbeing made पा the register of discharge The Superintendent shall m appropriate 
cases order the payment of subsistence at such rates 15 may be fixed from tune to 
tume and the railway or road or both the fare as the case may be 

(7) & (8) * = * 
* * * 

The Comnuttee recommends that i Jine 3 ot Rule 29 (6), for the word 
‘released” the word “release” be substituted 

Rule 32 

32 (1) to (6) * * * 

X
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(7) A Juvenile shall not be recerved nto an institution after the date of 

the receipt by the Superintendent of the mstitution of a notice of withdrawal of the 

certificate of recognition or after the date of 01106 of resignation of the certificate or 

recogmtion The obligation of the Supermtendent to teach train lodge cloth and 
feed any juvenile detained 1n the msutution at the respective dates aforesaid shall 

except so far as the authority concerned otherwise directs continues until the 
withdrawal or resignation of the certificate or recogmuon tahes effect 

(7) & (5) * * * 
* * * 

The Commuttee recommends that in hine 4 of Rule 32(7), after the word 

‘teach” the sign ” be added 

Rule 33 

33 An wshtution ceritfied or recogmsed under section 9 10 or 11 of the 

Act may during the pertod certification or recogmtion 15 3 force may apply for 

grant पा aid by the State Government for mamntenance of juveniles recerved by them 

under the provision of the Act and for expenses incurred on their education treatment 

vocatonal traming development and rehabilitation The grant m axd may be admissible 

at such rates ॥ such manner and subject to such conditions as may be determined 

by the State Government from time to time 

The Committee recommends that पा Iine 2, the word ‘of” be mnserted 

between the words “period”’ and “certification” 

Rule 36 

36 AVisitors Book shall फिट mamntamned in which the persons authonsed to 

visit the insutution shall record the dates of their vasits with any remarks or suggestions 

which they may think proper She Supenintendent shall forward 8 copy of every such 
entry 10 the Chief Inspector wath such remarks as he may desire to offer i explanation 
or otherwise and thereon the Cluef Inspector shall 1ssue such orders as he may deem 

necessary 

The Commuttee recomumends that पा (पार 3, the word ‘“She’” be corrected 

as “The” 

Rule 45 

I5SMo(14) * * * 

* * * 

Form 46 (15) The Board of Management may delegate to one or more of the members 
such of 1ts powers which 1n 1ts opinicn are merely mimstenal or procedurat 

As far 85 possible the following forms shall be used for the purposes noted 
agamst each — 

The Commuttee recommends that against sub rule 15 of Rule 45, the words 

“Form 46 written पा फिट margin, be deleted being superfluous 

S —— 
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